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Copy to := . ) -

le: The Senior Superintendent of Pest Offices, Naellorae,
Nellore District, A.P, .

2 Tha Chief Post Mastsr Genaral, Hyderabad, A.P,

3. One copy to Src. N.Krishna furthy, advecate, HeNo.
4~7-220, Esamia Bazar, Hyd=27.

. 44 One copy to Sri. K.Bhaskara Rao, Addl. CGSC, CAT, Hyd.

Se One copy to Library, CAT , Hyd,
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Order of the Division Bench delivered by

Hon'ble Shri A.B,Gorthi, Membef- (Admn, ).
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Heard learned counsel for'both the parties,

The claim of the appllcant is for a dlrection to the reSpon—

Tt ~ dents to refunq ‘the amount of §5,1008/~ which was recovered

from him on account of ‘the travelling allowance and reimburse-

Lo .

ment of mess charmae =—aldd L. o
2. The appliaaat haﬁing baased the examination
for promotion to the cadre of Inspector of Post Offices Was
deputed to undergo Pre-promotional training at Mysdre for

28 days. On completion of the training he was paid an amount

of rs,1008/~ towards travelling allowance and reimbursement
PR —iae e AN LW LJWESVEL sunsequent 1y

recovered the said amount sbating that he was not entitled

toc the said allowance.

3. Similarly situated several employeeS approached
the Tribunal successfully, Consequently this application too
has to belallowed, VWe therefore direct the respondents to
refund the amount rec@vered from the applicant towards
the travelling allowance ana reimbyrsement of mess charges

’ plus daily allowance for the training period from 20.9.89

to 17,10.89,

4, Respondents to comply with the above order within

a period of 3 months, The application is thus disposed of at

the admission stage withqQut any order as to costs,

T Cle—y ‘ W .
(T ,CHANDRASEKHARA KEDD _ A,B.GORTHT), B

Dated: 25th April, 1994 4 o av 7 _
(Dictated in Open Court) oy /@ { o )[jud;f)
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